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year   1983-84    is    estimated  at  26.04 lakh 
tonnes. 

(b) Some of the special measures which 
have been taken by the Government to 
increase the production of fish during the 
current financial year are as follows: 

(i) Augmentation of deep sea fishing 
fleet through a judicious mix of indigenous, 
imported and chartered fishing vessels; 

(ii) providing 33 per cent subsidy on the 
cost of indigenously constructed deep sea 
fishing vessels; 

(iii) providing loans on soft term for 
purchase of deep sea fishing vessels 
through the Shipping Development  Fund   
Committee; 

(iv) enforcing obligatory purchase of 
deep sea fishing vessels under the 
pr6gramme of charter of foreign fishing 
vessels; 

(v) two minor fishing harbours and 12 
small landing centres have been 
sanctioned. These would accommodate 
about 1000 mechanised boats and' 3800 
traditional boats; 

(vi) During the period 1st August to 15th 
September 1984, a special drive was 
launched to stock with fish seed all the 
water bodies (about 62,729 ha) developed 
by the Fish Farmers' Development 
Agencies during 1983-84 in the country; 

(vii) A special drive for stocking at least 
two reservoirs in each of the 12 States of 
Andhra Pradesh, Bihar, Gujarat, Himachal 
Pradesh, Karnataka, Madhya Pradesh, 
Maharashtra, Orissa, Rajasthan, Tamil 
Nadu, Uttar Pradesh and West Bengal was 
launched during November, 1984; 

(viii) Various components viz. 
distribution of free input minikits, 
additional extension support to the FFDA 
farmers, organising fish farmers meet 
(mela) at the time of harvesting have been 
included unde" FFDA programme for rais- 

ing the productivity and production of the 
FFDA waters during the current financial 
year; and 

(ix) funds were released for programmes 
on fish seed production to the States and to 
the State Farms  Corporation of India. 
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Cauvery   water  dispute 

565. SHRI R. RAMAKRISHNAN: SHRI M. 
KADHARSHA: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the long pending Cauvery 
water dispute between Tamil Nadu and 
Kerala has been resolved; and 

(b)   if not, what steps Government 
propose to take in the matter? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND): (a) 
and (b) At the Chief Ministers' meeting" 
convened by the Centre in April 1983 of the 
Cauvery basin States, viz. Karnataka, Kerala, 
Union Territory of Pondicherry and Timl 
Nadu, where* Tamil Nadu was represented by 
Minister for Electricity, at the initiative of 
Chief Minister, Karnataka, it was decided that 
the States, especially Tamilnadu and Kar-
nataka would resume bilateral discussions to 
arrive at a mutual understanding and the 
officers of the concerned States would meet 
and come to an understanding about the avail-
ability of waters and savings to be effected in 
the present uses. It was also decided that 
further meeting of Chief Ministers may be 
convened by Centre after bilateral 
discussions. In pursuance of this, the Chief 
Ministers of Karnataka and Tamilnadu met 
informally only in January, 1984 and decided 
that as soon as mutual exchange of data is 
completed they would hold further 
discussions. As per information furnished by 
Karnataka, the Chief Ministers of Karnataka 
and Tamilnadu have not concluded their 
discussions. 

Setting up of Horticulture and Forest 
Universities  in   Himachal  Pradesh 

564. SHRIMATI KRISHNA KAUL: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Central Government have 
approved the setting up of a Horticulture and 
a forest University at   Solan  in  Himachal 
Pradesh; 

' (b) if not, the reasons therefor; and 

(C) by when Government intend to fuflll 
this long awaited need of the people of 
Himachal Pradesh? 


